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MR. SPEAKER: 
be referred to the 
mittee. 

The question is: 

The matter will 
Privileges Com-

"That this matter be referred to 
the Committee of Privileges with 
instructions to report before the end 
of the next session," 

The motion was adopted. 

MR. SPEAKER: The other motions 
do not arise. 

12.37 hrs. 

PAPERS LAID ON THE TABLE 

MILD STEEL TUBES (QUALITY CONTROL) 
ORnER, 1978 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): I beg 
to lay on the Table a copy of the 
Mild Steel Tubes (excluding seam-
less tubes and tubes according to API 
specifications) (Quality Control) Or-
der, 1978 (Hindi and E·nglish ver-
sions) published in Notification No. 
G.S.H.. 374 (E) in Gazette of India 
dated the 18th July. 1978, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed 
in LibTaTY. See No. LT-2644178]. 

ANNUAL ACCOUNTS OF COCHIN PORT 
TRUST FOR 1976-77 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to re-Iay·· on 
the Table a copy of the Annual Ac-
counts (Hindi and English versions) 
of the Cochin Port Trust for the year 
1976-77 and the Audit Report thereon 
under sub-section (2) of section 103 
of the Major Port Trusts Act. 1963. 
[Placed in Library. See No. LT-
2122/78]. 

SIKH Gt1RI>W AlIAS BoARD EvICTION 
(AMJ:NDMENT) RULES, 1978 

THE MINISTER OF STATE IN 
THE· MINISTRY OF HOME AFTAIRS 
(SHRI DHANIK LAL. MANDAL): I 
beg to lay on the Table a copy of 
the Sikh Gurdwaras Board Election 
(Amendment) Rules, 1978 (Hindi and 
English versions) published in Notifi-
cation No. G.S.R. 382(E) in Gazette 
of India dated the. 26th July, 1978, 
under sub-section (3) of section 146 
uf the Sikh Gurdwara. Act, 1925. 
[Placed in LibTary. See No. LT-
2645178]. 

NAvY (PENSION) FIRST AMENDMENT" 
REGULATIONS, 1978 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER. SINGH): I beg to lay 
on the Table a copy of the Navy 
(Pension) First Amendment Regultl-
tions, 1978 (Hindi and English ver-
sions) published in Notification No. 
S.R.O. 236 in Gazette of India dated 
the 5th August, 1978, under section 
185 of the Navy Act, 1957. [Placed 
in LibTaTY. See No. LT-2646178]. 

NOTInCATIONS UNDER CUSTOMS ACT, 
1962 AND CENTRAL EXCISE RULES, 1944 

AND A STATEMENT 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): I beg to lay: 

(I) A COpy of NotiJIcation No. 
160/78-Customs (Hindi and Engllsh 
versions) published in Gazette ot 
India dated the 16th August, 1978 
together with an expl8J19.tory memo-
randum regarding exemption from 
Customs Duty on copper wirebars 
(produced, out of copper reverts 
which will be sent out of India tor 
conversion) under section 159 of 
the Customs Act, 1962. [Placed in 
LibTaTY. See No. LT-2647178]. 

··The papers were previously laid on the Table on the 19th April, 1978. 
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(2) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules. 1944:-

0) Notification No. 151178 and 
152/78 published in Gazette of 
Indla dated the 16th August, 1978 
regarding adjustment in excise 
duty rates leviable on sugar on 
or after 16th August, 1978 con-
sequent upon decontrol of sugar. 

(ii) Notification No. 154178 pub_ 
lished in Gazette of India dated 
the 16th August, 1978 rescinding 
such notifications which would 
cease to have relevance on decon-
trol of sugar. 

(3) An explanatory memorandum 
(Hindi and English versions) re-
garding notifications mentioned at 
item Number (i) and (ii) above. 
fPZaced in Library. See No. LT-
2648178]. 

12.38 h .... 

BE. MEETING OF LEADERS OF 
POLITICAL PARTIES TO CONSI-

DER LANGUAGE QUESTION 

SHRI VAYALAR RAVI (Chirayin-
kil): Under rule 377 I should like to 
raise a point of clarification, with 
your permission. I do not want to 
'Create any sensation here or any kind 
of commotion here. In your wisdom 
you have made an announcement in 
the House that you are having a meet_ 
ing of the leaders of political parties 
to arirve 'at some formula. 

MR. SPEAKER: Tomorrow morning. 

SHRr VAYALAR RAVI: With 
your permission, I want to say that I 
myself received a communication in 

lIindi from the Ministry of External 
Affairs. Nothing prevented that 
Ministry from printing the same thing 
in English also; then we also can 
understand what it is. 

MR. SPEAKER: I wilJ place it be-
fore the Committee tomorrow. 

SHRI VAYALAR RAVI: The more 
impormnt thing is the instruction of 
the Board of Central Taxes; 'it relates 
to the All India Service; they are 
transferable all over India, from one 
circle to allother circle. I shaH read 
out the circular: 

"As all officers and members of 
the straff are already aware that the 
Board have directed that the USe of 
Hindi should be ensured in the 
following activities of the Depart-
ment. 

(1) All establishment matters: 
Attendance register.s, leave orders, 
posting and tran~fer orders, finan-
cial sanction including GPF advan-
ces, service books for group C -and 
D officials, subject matters on the 
files, receipt and despatch registers, 
addresses on the outgoing mail, cash 
books, bill registers, routine notings 
on the files, USe of rubber stamps, 
etc. 

(2) Assessment work: All asseSs-
ment work relating to summary 
assessments, this includes filling of 
statutory and non statutory stand9.r_ 
dised notices, noting in the files, 
assessment orders, assessment forms, 
demand notices and challans, etc .. 

Further use of Hindi may be en-
couraged to the extent possible in 
the work relating to secutiny assess_ 
mentl', issue of minor audit objec-
tions and in the 6Ppellate work. 
Refund orders and advice notes 
should also be issued in Hindi. 

(3) Recovery work: It may be 
possiblE' to do the entire work re-
lating to recovery in Hindi. This in-
cludes correspondence with the 
State Governments." 

My point is this. This is an All India 
Service; people are transferable; in-
come-tax officers are transferable 
from one p19ce to another. If you 
make it sO compulsory, it is physi-


